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Orders of Tribunal 

The applicant is an employee 
of the Central Silk Research md Training 
Institute, which is an institution under 
the control of the Central 512k Board. 
This is a transferred application received 
from the High Court of Karnat.ka. 

When the matter cams up for hearing 
today, nobody appeared for the applicant. 
Shri Marl Cewda an behalf of Shri Shivraj 
Path, learned counsEl f'dr thi respondonte 
2,3 and 4 subnits that the Central Silk Bu'arc 
is an autonomous body constituted under the 
Central Silk Board Act, 1948 and th,refsr.i 
the subject matter of this application is 
not within the jurisdiction of this Tribunal. 
As no notification ha, been issued under 
section 14(2) of the Central Administrative 
Tribunals Act, 1985, c.nfsrririg jurisdiction 
an this Tribunal ever matters relating t. 
Central Silk Board or the institutions 
under it, this application will have to be 
transfurred back teths Hich Court of Ksrnatá< 
for disposal. 

We agree with the isarn d cunsel 
and direct the registry to re-tranefer this 
to the High Court of Karnataka for disposal. 
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